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I, the Chairman of the Committee on Private Members' Bills and 
Resolutions, having been authorised by the Committee to present the 
Report on their behalf, present this Thirty-fourth Report. 

2. The Committee met on 1 August, 1994 for-
I. Examination of the following Constitution (Amendment) 

Bills under rule 294(1)(a) of the Rules of Proeedure:-
(1) The Constitution (Amendment) Bill, 1994 (Ame1Ulment of 

IITticle 330, etc.) by Shri Kashiram Rana. 
(2) The Constitution (Amendment) Bill, 1994 (Amendment of 

Tenth Scheduk) by Shri Venkateswara D. Rao. 
II. Allocation of time under rule 294(l)(e) of the Rulci of 

Procedure to the Resolutions at item Nos. 2, 3 and 4 let· 
down in the List of Business for Friday,S August, 1994. 

E1ttunifUltion of Constitution (Amendment) Bills 
3. The Committee considered the Bills and arrived at the followina 

findings as a result of their examination of the Bills:-
Findings of the Committee 

(1) The Constitution (Amendment) Bill, 1994 (Amendment Qf 
IITticle 330, etc.) by Shri Kashiram Rana. 

The Bill seeks to amend the Constitution with a view to providina 
that one-third of the total number of seats in the House of the People 
and in every Legislative Assembly shall be reserved for women and 
such reserved seats shall include one-third of the total number of 
scats reserved for Scheduled Castes and Scheduled Tribes for women 
belonging to Scheduled Castes or Scheduled Tribes, as the case may 
be. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(2) The Constitution (Amendment) Bill, 1994 (Amendment of 
Tenth Schedule) by Shri Venkateswara D. Rao. 

The Bill seeks to amend Tenth Schedule to the Constitution with a 
vicw to providiog for disqualification of a member of a political party 
from the membership of Parliament or Legislature of a State if such 
member is expeUcd from such political party. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
BiD. 
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